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IN THE C&~TRAL All'1INISTRATIVE TRIBUNAL, 

ALLAHABAD BENCH , ALLAHABAD. 

•••• 

C .C. A. NO. 1 12 Of 199 7 .. 
In 

~A. No. 9 56 of 199 4. 

this tho 30-th day of March • 200 1. 

Hon'ble Mr. s. Dayal, Member (A) 
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R. B. PUshkar & Others ••• P.Dolic ants . . ~ 
By Advocate : Sri S .I<. t1i sra. 

Ve rsus. 

Sri M,.N. Chopra, D. R. M., N. Rly., LucknO\·J. 

By Advoc ate 

I 

Responaent . 

: Sr i A. K. Gaur f or Sri Govind saran. 

0 R D E R ( ORAL) ---------------­• 

S . DAYAL, . ME21BER { A) _______ .... ____ ._, ______ _ 

This conterrpt pet it ion has been fi l ed 

for t he a ll eged disobedience o f the order d ate d 9 . 5. 9 7 

in o. A. no. 9 56 of 199 4 . 

\ 1le have h eard Sri S . K. !'-1isra, counsel for 

the applic a11t and Sri A. K. Gaur p roxy counsel for Sri 

Govind Saran , counse l for the r espondent. 

3. t·Je find from the records of this cont empt 

petit ion that init ially the order d at ed 20 .7.94 v1as 

passed by th e Div ision Bench d irecting the r espondents 

t o con s i der the r~resentation dated 31. 7. 9 3 addr essed 

'to the G. r1., N. R. on mf3rit and dispose o f the same 

by a r eason e d and speaking order ,.;ithin three mont h s . 

\;'e r espondcpt s fi l ed a Roview petition, 
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allowed by order dated 20.9.96 in Review petition no. 

108 of 1995 and the order dated 20.7.1994 was re-called • 

• 
The o. A. was heard again and order was passed on 

• 
' 

• 

9e5o1997 giving directions to th• ;e~ondents to consider 

and dispose of the representation dated 310 3.199l 

stated to have been filed by the applic~t·to the 
.,,. 

·! General Manager, Northern Rail \\'Cly. • 
·' 

4. We £ind that the respond ent has filed 
h a s 

his . : ·Short Counter reply in which he~iled a copy of 

the lette r dated 29 . 6 . 9 5 '1.-lhe reby the applicant was 

inf ormed that his case had b e en re-examined by the 

competent aut hority and it was found that all the b enefit s 

as admissibl e under the Rul eis has been allowed and g iven 

to him. It i s mentioned that tho benefits in the g r ade 
L. !,~~ f,.... 

of Ps. 455;~-700·- and a ll t he benefits ~ allo \'1ed w. o . f. 
· A 

1.1.1984 and was al so granted the scale of Rs. 1600-2660/-

'l.'1 . e.£. 2. 2· 199 3. He \-Jas furthe r promoted unde r 

re-structuring w. e . f . 1• 301993 in the grade of 

ts. 2000-3 200/- and all the a rrears have alre ady been 

p aid t o him. He h ad retired from t h e rail \1ay service 
I 

\-lo e . f . 30 . 6.199 4 and "1.-1as being paid the pension @ P..sa2060/-
1 

ner month . l 
~ 

s. The l e arned counsel for the app licant 

h a s r a i s ed tvo i ssu e s before us. First is that the 
t h .:a 

representation was not de:ided by the G. r-1., but byLD.R.t-1 . 

In thi s r egard , we f ind that the directions issue d viae 

order dated 9 . 5 .97 wer e to the ef f ect that tho r espondent 

should con s i der and di spose of the r ep resentation and 

The s econd 1:: s ue raised by the l earne d coun sel f or the 

~applicant i s th at the r epr e sentation was oecided b e f ore 
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9 .,5.1997. This ground also does not help to the 

ltcant as in the arrary of t:.Jarttes, .the D.R.M. 

Lucknow, has been tnade a party, A no~ the Gene~a1 
. ~~ 

Manager, Northern Railway. so, the DoR.M. has ~ 

answered the representation of the applicant • 
• • 

Under these circumstanc es, we <find that no contaupt 

has been committed by the respondantso The conteutpt 

petition ls dismissed. Notice~'": issued to the 

respondent is hereby di scharged • 

~?~-- ,l-
?-!EMBER ( J ) MEMBER ( A) 

GIRISH/., 

• • • 


